cerlain persons are being retrenched.
As for alternative jobs, we shall do
our best. It is 3 human problem, and
I have the greatest sympathy for these
people from the human angle, and it
i#s with this object that we shall do
our best to find other jobs for them;
they will be given a certain higher
priority in the employment exchanges;
sf there are any vacancies anywhere,
we shall try to fit them in those vacan-
cien. We have already done something
and this effort will continue.

1256 hrs.
PAPERS LAID ON THE TABLE

NotrricATions usper Customs Act rrc.

The Minister of State in the Minis-
try of Finance (Shri K. C. Pant): T beg
%o lay on the Table—

(1) A copy each of the following
Notifications under section 159 of the
Customs Act, 1962: —

(i G. S R. 728 published in Gaz-
ette of India dated the 20th
May, 1967.

tii) G. 8. R. 729 published in
Gazette of India dated the
20th May, 1887,

giii) G.S.R. 754 published in
Gazette of India dated the
20th May, 1967.

(iv) G.S.R. 778 published in Gazet-
te of India dated the 26th

May, 1967.
1Placed in Lidbrary. See No. LT-485/67]

(3) A copy each of the following
‘Wotifications under section 150 of ‘the
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Customs Act, 1962 and section 38 of
::‘Centullzci.umt Salt Act,
P

(i) The Cusioms and Central Ex-
eise Duties Export Drawback
(General) Twenty-ninth
Amendment Rules, 1967, pub-
lished in Notification No.
GS.R. 730 in Gazette of India
dated the 20th May, 1967,

(ii) The Customs and Central Ex-
cise Duties Export Drawback
{General) Thirtieth Amend-
ment Rules, 1967, published in
Notification No. G. 8. R. 731
in Gazette of India dated the
30th May, 1967.

(iit) GB.R. 732 published in
Gazette of India dated the
20th May, 1987, containing
corrigendum to G, S. R. 1587
dated the 8th October, 1968,

[Placed in Library. See No. LT-486/67]

(3) A copy of the Central Excise
(Eighth Amendment) Rules, 1967,
published in Notification No. G.B.R.
747 in Gazette of India dated the
16th May, 1987, under section 38 of
the Central Excises and Salt Act,
and Salt Act, 1944, [Placed in Library.
See No. LT-486/67).

12.57 hrs,
BUSINESS ADVISORY COMMITTER

Sabhag Singh): I beg to move:
“That this House agreea with
the Second Report of the Business
Advisory Commitiee presented to
the House on the 31st May, 1967."

Mr. Speaker: Motion moved:

“That this House agrees with

Advisory
‘the House on the 31st May, 1967.",
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Shrl 8. M. Banerjes (Kanpur): Be-
fore yoy go on to the next item......

Mr. Speaker: The next itcm is lunch,

8hri S. M. Banerjee: We have read
in the newspapers yesterday that the
Gajendragadkar Commission has pre-
sented its report.

Mr. Speaker: That is coming to-
morrow,

18 hre.

The Lok Sabha then adjourned for
Lunch till Fourteen of the Clock,

The Lok Sabha reassembled after
Lunch at Fourteen of the Clock.

[{Mz. DxruTY-SpEARER in the Chair]

RAILWAY BUDGET GENERAL DIS-
CUSSION—Contd.

Mr., Deputy-Speaker: We shall take
up the Railway Budget—General dis-
cussion now Shri Dipa.

Shri A. Dipa (Phulbani):** Mr.
Deputy-Speaker, Sir, I do not find
there has een any proposals for cons-
truction of new railway lines during
the TFourth Five Year Plan and I
congider the State of Orissa is com-
pletely ignored.

The propaosed roilway live between
Rourkela ang Talcher is not going to
be taken up a3 I am infurmed. After

45
!egg
BEis
i

E
;

§
3
g

g
!
¥
B
:
E
§

General Dis. 236g
to construct a rail line between phul-
bani and Berhampur but the Minister
has informed me that the Railway
Board has no proposal for such cons-
truction. It is distressing that the
Railway Board has jgnored the claim
for development of undevecioped areas.
The Indian Railways have failed to
lay any railway line in the Phulbani
District. The people of the area have
to go hundreds of miles to reach the
ral' line. The area in question is
predominnted by Adibasis and Harijans
and it is unbecoming in a democralic
country to go on neglecting develop-
ment in such areas and all will agree
with me that it is neither the policy
of our democratic country. I have
proposed to the Railway Minister for
construction of a Railway line between
Talcher-Berhampur. In view of its
importance it must be surveyed and
be constructed during the 5th Plan. I
beg to submit Sir, that the construc-
tion of the above railway lines i,
Rourkela-Talcher gnd Cuttack-Parsdip

most of the waiting rooms it hag been
seen that railway stalf is in occupation.




